
आयकर अपीलȣय अͬधकरण, ‘बी’ Ûयायपीठ, चÛेनई 

IN  THE  INCOME  TAX  APPELLATE  TRIBUNAL , ‘B’   BENCH,   CHENNAI 

Įी धुåवǽु आर.एल रेɬडी, ᭠याियक सद᭭य एवं  Įी एस जयरामन, लेखा सदèय के सम¢ 

BEFORE SHRI DUVVURU RL REDDY, JUDICIAL MEMBER AND 
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER 

 
 
          आयकरअपीलसं./I .T.A.No.1866/Chny/2018 

               (Ǔनधा[रणवष[ / Assessment Year: 2014-15)  

 
The Asst. Commissioner of 
Income Tax, 
Non Corporate Circle 13, 
Chennai. 

Vs  M/s. Kellen Construction, 
Plot No.03, Flat No.S1, 
Sai Nivas, 2nd Cross Street, 
Bharath Nagar, Madipakkam, 
Chennai – 78 

  PAN: AAKFK 6579L 

(अपीलाथȸ/Appellant)  (Ĥ×यथȸ/Respondent) 

 
                                  

CORRIGENDUM 

 
PER S. JAYARAMAN, ACCOUNTANT MEMBER:  

 The assessee has intimated us vide letter dated 15.07.2019, that in 

Para 5 of the ITAT order dated 27.06.2019 in ITA No.1866/Chny/2018 

it has been stated that “In the result, the appeal filed by the Revenue is 

allowed”, when the appeal was of the Revenue was allowed only for 

statistical purpose and therefore it is required to be rectified by passing 

a corrigendum.  
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2.    On perusing the order of the ITAT dated 27.06.2019, we find the 

submission of the assessee is correct. Therefore Para No.5 in the 

order of the ITAT dated 27.06.2018 in ITA No.1866/Chny/2018 shall 

be read as follows: 

 “In the result, the appeal filed by the Revenue is allowed 

for statistical purpose.” 

 

 Accordingly the mistake in the order of the Tribunal is hereby 

rectified. 

 

            Sd/-   Sd/- 

चेÛनई/Chennai, 

Ǒदनांक/Dated 31st July, 2019 
 
RSR 
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